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• . Additional Deputy Commissionsr
of Police^ North East District.
See lam Pui' Police Station,
Delhi.
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Addi . Somillissior'iei" oi" P011oe i new
Dei ill Range), Police^ Headquarters,
'T ^f, Estates New Dei li i.
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Responden-i:

ORDER (..Q,r; a l.,I

Pv,, Hd:.D....:,.,blg: Shri SJk.. l.''h „ . • „

Applicant, irnpuyi-ies the dism..i..3ssi orcct uo.i,so

;3.A?.. Ad and appellate order dated i.i®,9d (annexu

2. App11ca f-i t a1ongwi t ii t s -bo; ad r..: oris t a r. i c

Dheeroi Singh and Ex -Constable Satbir Singh werejiDOo

proceeded against^- departmental enquirv on tne ai.reyai.,...uo

Oiot the police staff posted at Bhopui-a chccK Hose on

sg^ooap extoi ted money from the Bus conductor-s/dnveri on

the i-oute betweeii Ghaxiabad to GanaranuLu .
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3. , Departmental proceedings oS'se conductlaj

agaiiist all thr-ee persons mentioned above^ana tiisy were

a common dismissal ordei- dated 13:, 7,93 and

tiieir appeals were rejected by a common appellate order

da ted i,1i.9 3.

Edv-Con stable Diieeraj Singh tiled OA

B0,'9n while Ex constable Satbir Singh filed OA 33£/34„

Both the OAs were heard on merits and disposed of by a

common jadgemerit dated 26 , 8 . 9 7 , a dopy qc whicn is on

•'Coord, wherein the impugned orders passeri by the

dE c:i. p 1 j„ nav outhoi" i ty, trie appe 11ate au,tnor i. ty and the
bs f\ if <

ievi.sion autiiority iaifeaaFtf imposwi the penalty of

dismissa]. from service on those two applicants was set

aside and respondents were directed to reinstate®^* th-m

wj t'; 1 n two month s, 11, w&s made clear t ria t t in o s e Ife
tr. ''

applicants would not be en ti tledy; back salaries for the

fCi led between the date of their dr.smissal and the date

ci irieir reinstatement^ or senior'itv on the basis of the

sect services, but the period between the disneissal amd

the date of reinstatement woifLd be •.•oneider ea as

Siaei if yiiig sei'vioe for the limited pur'pose of perfsionsry

oenetiti. ir any, payable to the aDpiiccOvts after their

r' €.11,). i"eiis 11,,

!>•• Shr'i Shyam Babu stated at t:;;e bar truit

the afor esaid judgement dated 26,8.. 97 has been

irnpiemented by tfie respondents, and none iias appear sd on

their berialf to oppose the extension of the aforesaid

juagement to tdie present applicant also,
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t. In tha circumstances we direct tha

aforesaid Judgement dated 26,8,97 in OA 88/94 Dheerai

Singh Vs L,S, Delhi and another and connected case will

mutatis mutandis be applicable iii tlie pres.ent case

also^arid the present applicant wil] be entitled to she

same benefit as has been gr-anted to the applicants in

DheeiSt Singh's case (Supra),

The OA stands disposed .>f acccisliiigly,

e,''-

Veriavalll) (S,R. Adige)
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